Government of Jammu and Kashmir

Finance Department
Civit Secretariat, Jammu

Notification

Jammu, the Zrd? July, 2020

R0 __WHEREAS, sub-section (2) of section 29 of the Jam
s Tax Act, 2017 (hereinafter referred to as the said Act) provi
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filing appeal under section (1) of section 107 of the said Act and also the period

delay provided in sub-section (4) of Section 107 of the said Act has elapsed: the reog";;:;ndonmg the
whose registration have been cancelled under clause (b) or clause (c) of sub-section (;?(:)fp :T'Sor\s
29 of the said Act are unable to get their cancellation of registration revoked despite having f\?;::\:';
all the requirements for revocation of cancellation of registration; the said Act being a new Act
these taxpayers could not apply for revocation of cancellation within the specified time period o}
thirty days from the date of service of the cancellation order, as a result whereof certain difficulties
have arisen in giving effects to the provisions of sub-section (1) of section 30 of the said Act;

NOW, THEREFORE, in exercise of the powers conferred by section 172 of the Jammu and
Kashmir Goods and Services Tax Act, 2017, the Government, on the recommendations of the
Council, hereby makes the following Order, to remove the difficulties, namefy: —

1. Short title.- This Order may be called the Jammu and Kashmir Goods and Services Tax
(Removal of Difficulties) Order, 2020.-

2 For the removal of difficulties, it is hereby clarified that for the purpose of calculating the period of
thirty days for filing application for revocation of cancellation of registration under sub-section (1) of
section 30 of the Act for those registered persons who were served notice underclause (b) or
clause (c) of sub-section (2) of section 29 in the manner as provided in clause (c) or clause (d) of
sub-section (1) of section 169 and where cancellation order was passed up to 12" June, 2020, the
later of the following dates shall be considered:-

a) Date of service of the said cancellation order; or

b) 31s day of August, 2020.
Sd/-

(Dr.Arun Kumar Mehta), IAS

Financial Commissioner to the Government,
Finance Department

No: No: ET/Estt/GST/119/2017-1l Dated: ©3 .07.2020

Copy to the:-

1. Secretary, GST Council, New Dethi.

2. All Financial Commissioners.

3. Principal Resident Commissioner, J&K Government, New Delhi.
4. Principal Secretary to Hon'ble Governor,

5. All Principal Secretaries to Government.

6. All Commissioner/Secretaries to Government.

7. Divisional Commissioner, Jammu/Kashmir.

8. Joint Secretary, J&K Affairs MHA, Gol. ¢

9. Excise Commissioner, J&K, Srinagar.

10. Commissioner, State Taxes Department, J&K, Srinagar.

11 Additional Commissioner State Taxes (Administration & Enforcement) Jammu/Kashmir
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